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2 • 	The applicant is a Head Constable in the Railway 

Protection Force on Central Railway. It is not disputed 

that the Railway Protection Force as it stands today is 

an armed force of the Union. Section 2 (a) of the 

Administrative Tribunals Act, 1985 lays down that the 

provisions of this Act shall not apply to any member of 

any armed force of the Union. In view of this provision, 

we have no jurisdiction to consider this application. 

3. 	In this view of the matter1  this application is 

disposed of as not being tenable • One copy of the 

application may be retained for this Tribunal's record 

and the other copies may be returned to the applicant's 

advocate. In the circumstances of the case, there will 

be no order as to costs, 
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